186

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO. 66 OF 2025
IN
ORIGINAL APPLICATION NO. 492 OF 2022

IN THE MATTER OF:
GREEN WOOD CITY VILLA JAN WELFARE SOCIETY & ANR.

... APPLICANT
VERSUS
GODWIN CONSTRUCTION COMPANY PVT. LTD. & ORS.
... RESPONDENTS

INDEX N.D.O.H.: 16.01.2026

SL. | PARTICULARS PAGES
NO.

1. | Affidavit in Compliance of order dated| 1-3
17.12.2025 on behalf of U.P. Pollution
Control Board.

2. | ANNEXURE-1 4—-6
True copies of the letter dated 06.01.2026.

NEW DELHI
DATED: 15.01.2026

(PRADEEP MISRA & DALEEP DHYANI)
Counsel for U.P. Pollution Control Board
138, New Lawyers Chamber,

Supreme Court of India,

New Delhi-110001

(M.) 9810252518

Email: pradeepmisra@yahoo.com



mailto:pradeepmisra@yahoo.com

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 66 OF 2025
IN
ORIGINAL APPLICATION NO. 492 OF 2022

GREEN WOOD CITY VILLA JAN
WELFARE SOCIETY THROUGH
ITS PRESIDENT RAVINDRA SINGH.....APPLICANT

VERSUS
GODWIN CONSTRUCTION COMPANY

PVT. LTD. THROUGH ITS DIRECTOR
& ORS. .....RESPONDENTS

AFFIDAVIT IN COMPLIANCE OF ORDER DATED 17.12.2025

|, Rajendra Prasad, S/o. late Shri Vishnu Ram, aged about 58
years, Regional Officer, Uttar Pradesh Pollution Control Board,

Meerut, U.P. do hereby solemnly affirm and declare as under:

1. That | in the abovenoted capacity, am well conversant with
the facts and records of the present case and being

authorized by U.P. Pollution Control Board, hence am
competent to swear this affidavit.

2. The abovenoted matter came up for hearing on 17.12.2025
when this Hon'ble Tribunal has permitted the Respondent
Nos. 2, 3, 4 and 6 to file further compliance report.
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3. That in compliance of the said order present affidavit is

being filed.

4. That as far as the recovery of Environmental Compensation
from the Respondent No. 1 is concerned, the answering
Respondent has requested the Respondent No. 2,
Secretary, MDA and the Respondent No. 5, Municipal
Commissioner, Nagar Nigam, Meerut to provide the
details/particulars of the immovable property qua the
Respondent No. 1 vide its letter dated 06.01.2026
respectively. However, the information sought from the
Respondent Nos. 2 and 5 are awaited. It is further
submitted that the information has been sought pursuant to
a communication received from the office of the ADM
whereby the ADM vide his letter dated 06.01.2026 has
sought the information regarding the properties of the

Respondent No. 1 for the purpose of recovery in terms of

2= the Recovery Certificate. True copies of the letter dated
06.01.2026 are enclosed herewith and marked as

Annexure-1 (Colly).

5. That as far as the question of prosecution of respondent
no.1 is concerned, though it was initiated but observed that
the same is not possible in the present circumstances as
the respondent no.1 has already been resolved prior to the
passing of the order of this Hon'ble Tribunal dated 04-03-
2025.

6. That the present affidavit is being filed for kind
consideration of this Hon'ble Tribunal and the answering

%
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Respondent is duty bound to obey each and every direction
of this Hon’ble Tribunal.

s

DEPONENT

VERIFICATION:
Verified at Meerut on this the % day of January, 2026 that the

contents of above affidavit are true and correct to my knowledge

based on records and information received and believed to be
true, no part of it is false and nothing material has been

concealed therefrom.

Wy

DEPONENT

., NOTARY

il D4 , ’ﬂ(
Advocgts, ME’ZQf/ t
Reg. M0.-3222/ (SLBP
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